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In regard to recruitment tQ Class 
III service which is done through the 
Railway Service Commissions, in ad­
dition to Uiie directive mentioned above 
Chairman, Members of these Com­
missions are generally drawn friwn 
the Scheduled  Caste/Tribe commu­
nities.  Scheduled  Castes/Tribes and 
minority communities contribute the 
•majority of personnel on these Com­
missions.

Association of S.C./S.T  Representa­
tives Association with working of
Housing Committees on Railways

1195. SHRI S. M. SIDDAYYA:

SHRI P. M. SAYEED:

Will the Minister of  RAILWAYS 
be pleased to state;

(a) whether suitable  instructions
have  been  issued  to the  various 
Railway  authorities  to  associate 
representative1:  of  the  Scheduled
Castes/Tribes with the working of the 
Housing  Committees set up  under 
them; and

(b) if so, whf>n were these instruc­
tions issued and whether these air 

being  strictly  followed  bv  all 
concerned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  <SHRI 
BUTA SINGH): (a) and (b).  Yes 
Instructions in this regard were is­
sued by the Railway Board on 21st 
June, 1971 and are being followed 
wherever Housing Com*mittees have 
been constituted.  Railway Adminis­
trations which have not implemented 
these instructions so far. are  being 
'isked to do so.

Comprehensive information about posts
reserved for S.C./S.T. in various 

Railways

1196. SHRI S. M. SIDDAYYA: Will 
the Minister of RAILWAYS be pleas­
'll to state:

(a) whether, as recommended in 
the fifteenth Report of the  Parlia­
mentary Committee on the Welfare of

Scheduled  Castes  and  Scheduled 
Tribes  (Fifth  Lok  Sabha)  a 
brochure giving comprehensive  in­
formation about the posts reserved 
ior  the  Scheduled  Castes  and 
Scheduled Tribes in the various Rail­
ways, methods of recruitment, quali­
fications required and other conces­
sions and facilities available for them 
has been published; and

(b)  if bo. whether a copy  of that 
brochure will be laid on the  Table 
of the House?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b).  The 
Brochure on the lines of the one is­
sued bv the Department of Personnel 
is under compilation in this Ministry. 
Copies thereof will be supplied to the 
Parliament Library as soon as  the 
same is printed and published.
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Applications pending with Govermnen 
for submission to MRTP Commissioi

1199.  PROF.  MADHU  DANDA 
VATE: Will the Minister of  LAW 
JUSTICE AND COMPANY AFFAIR!, 
be pleased to state:

(a) whether a number of applica­
tions are pending with Government 
for submission to  Monopolies  and 
Restrictive Trade Practices Commis­
sion for its clearance;

(b) if so. the particulars and salient 
features of such applications;

(c) whether the delay in proces­
sing of thp applications by  Govern­
ment has  resulted in failure in re­
aching the tragets of production by 
the applicants/industries; and

Id) if so. what steps  have  been 
taken to help to maintain the temp” 
of high production?




